
HIGH COURT FOR THE STATE OF TELANGANA :: HYDERABAD 

ABSTRACT 

STATE JUDICIAL SERVICES - DISTRICT AND SESSIONS JUDGES -

Postings - ORDERS - ISSUED. 

ROC.NO. 577 /2023-B.SPL. 

NOTIFICATION NO. 53-B.SPL. DATED:03.02.2023. 

READ: 1. G.O.Ms.No.15, General Administration (J&RA) Department, Government of 
Telangana, dated 28.01.2023. 

2. G.O.Ms.No.16, General Administration (J&RA) Department, Government of
Telangana, dated 28.01.2023.

The High Court is pleased to order the following Postings of 
District and Sessions Judges:-

I 

The cand idates mentioned in Column Number 2, who are appointed as District 

Judges (Entry Level) by direct recruitment and appointment of one District Judge 

(Entry Level) by transfer through Limited Departmental Competitive Examination 

(Accelerated Recruitment by transfer) vide G.Os. 1st and 2nd read above respectively, 

issued by the Government of Telangana are posted to the Courts mentioned in 

Column Number 3, and directed to take charge of their respective posts from the 

officers mentioned in Column Number 5 of the corresponding row, in consultation 

with the concerned Principal District and Sessions Judge. 

NAME 
HAND OVER TO TAKE 

SL CHARGE OF CHARGE OF 
NO 

OF THE CANDIDATE POSTED AS 
HIS/HER HIS/HER POST 
POST TO FROM 

(1) (2) (3) (4) (5) 

1. Smt. Manisha Mehra, Special Judge for Smt. C. Pavani 

H. No. 6-72, Canara Trial of Cases under 
--

Nagar Colony, Near SCs and STs (POA) 

Uppal Bus Depot, Act, 1989-cum-II 

Peerzadiguda, Medchal, Additional District 

Malakajgiri District, and Sessions Judge, 

Telangana-500 098. Warangal at 
Hanumakonda 

Vice 
Ms. C. Pavani 
Transferred 



2. 

3. 

4. 

s. 

6. 
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Sri 
Anand, 

G.Sampurna Judge, Family Court­
cum- III Additional 

F.3, 5-9-22/44, Adarsh

NagaG Hyderabad-

500 063.

Sri Srinivas.T 
H.No.2-2-806,
Amberpet, Hyderabad

- 500 013.

Sri Devineni Ram 
Prasada Rao, 
H.No.1-9-1232/A, Flat

No.201, Audi
Residency apartment,
Sahakara Nagar,

Hunter Road,
Hanumakonda,

Telangana- 506 001.

Smt. M.Lavanya, 
301, Sapna Residency, 
Balaji Nagar, Road 

No.5, Medchal, 

Telangana State -
501401. 

Smt. Vempati 
Aparna, 
Banjara Place 

Apartments, Palace 
Colony, Flat No.204, 

Basheerbagh, 

Hyderabad-500 063. 

District and Sessions 

Judge, Nalgonda. 

(Post Kept Vacant) 

Special Judge for 

Trial of Cases under 
SCs and STs (POA) 

Act, 1989-cum-II 
Additional District 

and Sessions Judge, 
Nizamabad 

Vice 
Sri CH.Panchakshari 

Transferred 

Special Judge for 
Trial of Cases under 

SCs and STs (POA) 

Act, 1989-cum-III 
Additional District 
and Sessions Judge, 

Khammam 

Vice 

Sri N .Santhosh 
Kumar 

Transferred 

Judge, Family Court­

cum-IV Additional 
District and Sessions 

Judge, Sangareddy 

(Post Kept Vacant) 

II Additional District 

and Sessions Judge, 

Khammam 

(Post Kept Vacant) 

Special Judge for 
Trial of Cases 

SCs and STs 

(POA) Act, 1989-
cum-II Additional 

District and 

Sessions Judge, 

Nalgonda. 

I Additional 

District and 

Sessions Judge, 

Nizamabad. 

I Additional 
District and 

Sessions Judge, 

Khammam 

Special Judge for 
Trial of Cases 
under SCs and 

STs (POA) Act, 

1989-cum-III 
Additional District 
and Sessions 
Judge, 
Sangareddy. 
I Additional 

District and 

Sessions Judge, 
Khammam 



7. 

8. 

9. 

10. 

11. 

Sri Ch.Chandra 
Kishore, 
H.No.3/2-17, Road

No.3, Tilak Nagar,

Beside Mohana Siva

Sai Mansion,

Srikakulam, Andhra

Pradesh-532001.

Smt. Rachapudi 
Sreedevi, 
Flat No.103, Bhavani 

Residency Apartments, 

1st Lane, Vidyanagar, 

Guntur, Andhra 

Pradesh-522007. 

Smt. D.Sadhana, 
H.No.7-1-1088,

Shanker Veedhi,
Secunderabad,

Telangana-500 003.

Sri Pogada Krishna 
Arjun, 
Flat No.201, 2nd Floor, 

Annapurna Flats, D. K. 

Road, Ameerpet, 

Fathenagar, 

Hyderabad, 
Rangareddy District-

500 016. 

Ms. Archana 
Kumari.M, 
H.No.551, LIG, Road

No.3, Opp. Sivalayam,
KPHB Colony,

Hyderabad, Telangana-

500 072.
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I Additional District 
and Sessions Judge, 

Vikarabad-cum-

Specia I Sessions 

Judge for fast 

tracking the cases 

relating to atrocities 

against women, 
Vikarabad 

(Post Kept Vacant) 

Special Judge for 

Trial of Cases under 

SCs and STs (POA) 

Act, 1989-cum-II 

Additional District 

and Sessions Judge, 
Mahabubnagar 

(Post Kept Vacant) 

Special Judge for 

Trial of Cases under 
SCs and STs (POA) 
Act, 1989-cum-III 

Additional District 

and Sessions Judge, 

Karimnagar 

Vice 
SMT. S.Sreevani 

Transferred 

II Additional District 

and Sessions Judge, 

Sangareddy 

(Post Kept Vacant) 

Judge, Family Court­

cum- IV Additional 

District and Sessions 

Judge, Khammam 

(Post Kept Vacant) 

Principal District 
and Sessions 

Judge, 

Vikarabad 

Special Sessions 

Judge for fast 

tracking the 
cases relating to 

atrocities against 

Women-cum-IV 

Additional District 

and Sessions 

Judge, 
Mahabubnagar 
Chairman, Land 

Reforms 

Appellate 
Tribunal -cum- II 

Additional District 

and Sessions 

Judge, 

Karimnagar 

Special Judge for 

Trial of Cases 
under SCs and 

STs (POA) Act, 

1989-cum-III 

Additional District 
and Sessions 
Judge, 

Sanaareddv 
I Additional 

District and 

Sessions Judge, 

Khammam 



12. 

13. 

Ms. K.Kavitha, 
H. No.1-11-126/ A/101, 

2nd Floor, Shamlal 
Buildings, Opp. C-
Block, Godavari 
Apartments, 
Begumpet, Hyderabad, 
Telangana-500 016. 

Sri P.Siva Ram 

Prasad, 

Prl. Senior Civil Judge-
cum-Assistant Sessions 
Judge, Ranga Reddy 
District at L.B.Nagar. 

II 411 

V Additional District 
and Sessions Judge, 
Miryalaguda, 

Nalgonda District 

Vice 

Sri R.Raghunath 
Reddy 

Transferred 

VI Additional District 
and Sessions Judge, 
Sathupally, 

Khammam District 

(Post Kept Vacant) 

I Addi. Senior 
Civil Judge­
cum-Chief 
Metropolitan 
Magistrate-
cum-I Addi. 
Assistant 
Sessions 
Judge, Ranga 
Reddy District 
at L.B.Naqar. 

Special Judge for 
Trial of Cases 
under SCs and 
STs (POA) Act, 
1989-cum-II 
Additional District 
and Sessions 
Judge, Nalgonda 

I Additional 
Di'strict and 
Sessions Judge, 
Khammam 

Sri P.Siva Ram Prasad, shall handover charge of his post i.e., Prl. Senior Civil Judge-cum-Assistant 
Sessions Judge, Rongo Reddy District at L.B.Nagar. After assumption of charge, the I Addi. 
Senior Civil Judge-cum-Chief Metropolitan Magistrate-cum-I Addi. Assistant Sessions Judge, 
Rangareddy District at L.B.Nagar, will be full additional charge of the post of Prl. Senior Civil 
Judge-cum-Assistant Sessions Judge, Rongo Reddy District at L.B.Nagar, until further orders. 

All the newly appointed 12 District and Sessions Judges (Entry Level) from 

Serial Nos. 1 to 12 mentioned in column no.2, are hereby directed to take charge of 

their respective posts on 13.02.2023 without fail. 

The officers mentioned at Serial Nos. 1 to 12 in column no.2, are further 

directed to submit Medical Fitness Certificate obtained from a Doctor not below the 

rank of Civil Surgeon/District Medical & Health Officer and also properties and 

relations statements, in the prescribed format (enclosed) to the concerned 

Prl. District and Sessions Judges/Unit Heads, while reporting to duty, who in turn has 

to submit the same to the High Court. 

In case, the above candidates/officers from whom they have to take charge/ 

handover charge, are either on leave or not available for any other reason, the 

concerned Principal District and Sessions Judges/Unit Heads, shall make alternative 

arrangements under intimation to the High Court. 



1 

// 5// 

The officer mentioned at SI.No.13 in column no.2, is hereby directed to 

pronounce the Judgments/Orders which were already reserved and get himself 

relieved from his present post and take charge of his new post on or before 

13.02.2023 without fail. 

II 

The District and Sessions Judges, mentioned in Column Number 2 are 

transferred and posted to the stations mentioned in Column Number 3 of the 

corresponding row. Further, the officers mentioned in Column Number 2 are directed 

to handover charge of their post and also the posts which they have been holding full 

additional charge, if any, to the officers mentioned in Column Number 4 of the 

corresponding row, as directed hereunder, and get themselves relieved and proceed 

to their new stations and take charge of their respective post and also the posts 

which his/her predecessor is holding full additional charge, if any, from the officers 

mentioned in Column Number 5. 

NAME HAND OVER TO TAKE 

SL AND DESIGNATION 
POSTED AS 

CHARGE OF CHARGE OF 

NO OF THE OFFICER HIS/HER POST HIS/HER 
TO POST FROM 

(1) (2) (3) (4) (S) 

SMT. G.BHAVANI Chairman, Land Principal District I Additional 

CHANDRA Reforms Appellate and Sessions District and 

I Additional District and Tribunal for Judge, Sessions 

Sessions Judge, Rangareddy-cum- Karimnagar Judge-cum-

Karimnagar II Additional Metropolitan 

District & Sessions Sessions Judge, 

Judge's Court- Rangareddy 

cum-II Additional District at 

Metropolitan L.B.Nagar

Sessions Judge's 

Court, 

Ranga Reddy 

District at L.B.

Nagar 

(Post Kept Vacant) 



2 

3 

4 

5 

SMT. S.SREEVANI 
Special Judge for Trial 
of Cases under SCs 
and STs (POA) Act, 
1989-cum-III 
Additional District and 
Sessions Judge, 
Karimnagar 

Sri R.RAGHUNATH 
REDDY 

V Additional District 
and Sessions Judge, 
Miryalaguda 

SRI N.SANTHOSH 
KUMAR 
Special Judge for Trial 
of Cases under SCs 
and STs (POA) Act, 
1989-cum-III 
Additional District and 
Sessions Judge, 
Khammam 

Ms. C.PAVANI 
Special Judge for Trial 
of Cases under SCs 
and STs (POA) Act, 
1989-cum-II Additional 
District and Sessions 
Judge, Warangal at 
Hanumakonda 

// 6// 

I Additional 
District and 
Sessions Judge, 
Karimnagar 

Vice 

SMT. G.Bhavani 
Chandra, 

Transferred 
I Additional 
District and 
Sessions Judge-
cum-Metropolitan 
Sessions Judge-
cum-Additional 
Family Court- cum 
Special Sessions 
Judge for Fast 
tracking the cases 
relating to 
Atrocities against 
Women, Medchal­
Malkajgiri District 
at Malkajgiri 

(Post Kept Vacant) 

IV Additional 
District and 
Sessions Judge-
cum-IV Additional 
Metropolitan 
Sessions Judge, 
L.B. Nagar-Cum-I
Additional Family 
Court, Ranga 
Reddy District at 
L.B.Nagar

(Post Kept Vacant) 

I Additional 
District and 
Sessions Judge, 
Warangal at 
Hanumakonda 

(Post Kept Vacant) 

Chairman, Land 
Reforms Appellate 
Tribunal -cum- II 
Additional District 
and Sessions 
Judge, 
Karimnagar 

Special Judge for 
Trial of Cases 
under SCs and 
STs (POA) Act, 
1989-cum-II 
Additional District 
and Sessions 
Judge, Nalgonda 

I Additional 
District and 
Sessions Judge, 
Khammam 

Principal 
District and 
Sessions Judge, 
Karimnagar 

III Additional 
District and 
Sessions 
Judge-cum-II 
Additional 
Metropolitan 
Sessions 
Judge-cum­
Principal Family 
Court, Medchal­
Malkajgiri 
District at 
Kukatpal/y 

Special 
Sessions Judge 
for trial of 
cases under 
SCs/STs (POA) 
Act, 1989-cum­
VII Additional 
District and 
Sessions Judge, 
Rangareddy 
District at 

L.B.Nagar

Principal 
District and 
Sessions Judge, 
Warangal at 

Hanumakond 

a 



6 

NOTE: 

To 

1. 

2. 

3. 

4. 

5. 

II 711 

Sri XII Additional I Additional XI Additional 
CH.PANCHAKSHARI District and District and District and 

Sessions Judge- Sessions Judge, Sessions 
Special Judge for Trial cum-XII Additional Nizamabad. Judge-cum-XI 
of Cases under SCs Metropolitan Additional 
and STs (POA) Act, Sessions Judge, Metropolitan 
1989-cum-II Additional Rangareddy Sessions Judge, 
District and Sessions District at Rangareddy 
Judge, Nizamabad LB.Nagar. District 

L.B.Nagar

(Post Kept Vacant) 

1. The officers mentioned in SI.Nos.1, 3, 4 and 6 who are under the

orders of transfer and posting shall get themselves relieved from their

present post and take charge of their new post on or before

10.02.2023 without fail.
2. The officers mentioned in SI.Nos.2 and 5 who are under the orders of

transfer and posting shall get themselves relieved from their present

post and take charge of their new post immediately
3. The officers mentioned in SI.Nos.1 to 6 are hereby directed to

pronounce the judgments/orders which are already reserved and get
themselves relieved from their present posts and take charge of their

new posts

4. All the officers who are under the orders of postings/transfer are

hereby directed to inform the High Court about the date of relieving in
the previous post and the date of joining in the new post within seven

days from the date of joining in the new post
5. The Order placed in the High Court's Website httpJ_Ltshc.qov.in and

the downloaded copy from the web site is valid for r ing and joining

duty

The Officers concerned. 

The Prl. Secretary to the Hon'ble the Chief Justice and Personal Secretaries 

to the Hon'ble Judges (for placing before their Lordship's for kind perusal) 

The Registrar General and other Registrars, High Court for the State of 

Telangana at Hyderabad. 

The Chief Judge, City Civil Court, Hyderabad. 

The Metropolitan Sessions Judge, Hyderabad. 

at 



II BIi 

6. The Chief Judge, City Small Causes Court, Hyderabad.

7. The Secretary to Government, Law (L.A & J - SC.C) Department, Government of
Telangana, Hyderabad.

8. The Director, Telangana State Judicial Academy, Secunderabad.

9. The Member Secretary, Telangana State Legal Services Authority, Hyderabad.

10. THE PRL. DISTRICT AND SESSIONS JUDGES:

Warangal at Hanamkonda, Nalgonda, Nizamabad, Khammam,
Sangareddy, Vikarabad, Mahabubnagar, Karimnagar, Rangareddy at L.B.
Nagar, Medchal Malkajgiri District at Malkajgiri

11. THE I ADDL. DISTRICT AND SESSIONS JUDGES: 

Warangal at Hanamkonda, Nalgonda, Nizamabad, Khammam, 
Sangareddy, Vikarabad, Mahabubnagar, Karimnagar, Rangareddy at L.B. 
Nagar, Medchal Malkajgiri District at Malkajgiri 

12. THE PAY AND ACCOUNTS OFFICER, HYDERABAD 

13. THE DISTRICT TREASURY OFFICERS: 

Warangal at Hanamkonda, Nalgonda, Nizamabad, Khammam, 
Sangareddy, Vikarabad, Mahabubnagar, Karimnagar, Rangareddy at L.B. 
Nagar, Medchal Malkajgiri District at Malkajgiri 

14. THE SECTION OFFICERS:-

a) Special Officer b) Vigilance Cell c) E-Section
Section 

d) Work Review Cell e) O.P.Cell f) B-Section

g) Accounts Section h) Computer Section i) D-Budget Section

High Court for the State of Telangana at Hyderabad. 

THE EDITORS: 

15. i. The Hindu, Hyderabad
ii. The Deccan Chronicle, Secunderabad

iii. The New Indian Express, Hyderabad
iv. The Eenadu, Hyderabad
v. The Vaartha, Hyderabad

vi. The Andhra Jyothi, Hyderabad
vii. The Siasat, Hyderabad

viii. The Sakshi, Hyderabad
ix. The Namasthe Telangana, Hyderabad
x. The Janatha Daily, 20-125, 4th Street, Sarada Nagar Colony,

Dilsukhnagar, Hyderabad.

+ Spare ...



_r11E_½_of_Ci_yi!._Suq�eon_. ____ --t l_M_e _d-ic_a_l_O_fficer n ot below the CERTIFICATE OF PHYSICAL FITNESS District Medical and Health Officer. 
----------� 

Name and rnnk of the officer granting the certificate ___________ _ 

I do hereby certify tlrnt I have ex11111i1wd (Full name) ___________ _ 

a Candidate for employment 

under the Government ufTela11gunu, in thl' _________________ _ 

______________ S!'rvicc, as ___________________ _ 

and cannot disc-over that he/she lws any disease, constitutional, afniction, or bodily 

infirmity except that his/her weight is un excess/below the standard prescribed, or 

except. 

l do/do not consicf<>r this a disqualific,1tion for the employment he/she seeks.

I do further c-ertify th.it in my opinion his genernl physical condition is such 

as to enable him to perform efliciently the active duties of executive service. 

I also certify tlrnt he/she has mnrks of small pox/vaccination. 

Chest Measurement in 

Height: 

Weight 

Inches 

Cms. 

Kgs. 

His/ her vision is normal. 

--·----

On Full Inspiration ; 

---

On Full Expiration ; 

Difference (expansion) ; 

Cms. Cms. 
-- --

I lypermetropic { _______________________ _ 
(Here enter the degree and defect, and the strength of correction glasses) 

Myopic( _________________________ _ 
(I lerc enter the degree nnd defect, and the strength of correction glasses) 

/\stigmatic (simple or mixed) ____________________ _ 
(I I ere enter the degree and defect, and the strength of correction glasses) 

I lenring is normal, defective (much or slight). 

Urine ----- Does chemical examination show (i) albumen, (ii) sugar, state specific 
gravity. Personul marks (atleast two should be mentioned) 

Station: 

Dated: 

Signature 

Rank 
Designation : 



CANDIDATE'S STATEMENT AND DECLARATION 

The candidate must 111nke the statcnwnt re(Juirecl below prior to his/her 
medicul cx.nnination nncl must sign tlw declaration appended the1·eto in the 
presence of tile Medical Officer. I !is c1tle11tion is specially directer! to the warning 
contained in the note below: 

I. State you1· Name in Full

2. State Yo11r <1ge and place of birth.

3. (a) I lave you evC'r had smallpox, 
intermittent 01· any other fever, 
enl,irgcml:'nl or suppuration of 
glnnds, spitting of blood, asthma or 
inflammation of lungs, heart disC'cise, 
fainting nttacks, rheunwtism, 
appendicitis? 

OR 

(b) any other disenst- or ,iccident
requiring confincmt-nt to bed and 
medical 01· slll·gical treatment. 

4. When were you last vaccinatPcl?

5. I lavl:' you or any of your ncir relations 
afflicted with consumption, scrofula,
gout, asthma, fits, epilepsy or inscinity?

6. I lave you sufle-red frn111 any form of 
nervousness clue to over-work or nny
other cause?

7. I lave you been cxnmincd and clcclarecl
unfit for Government scrvict> by a
Medical Ofliccr/MC'dical lloard, within 
the lust thrt>e years (to be fillC'd in only in
the c<1ses of cnndiclates for suborclinnte
sc1vices)

8. l<urnish the following pnrticulnn; 
concerning your family:-

l<ather's age, if 
living nnd stale of 

health 

l<athcr's c1gc at 
clcatli and causl:' of 

clea I h 

Number of brothers 
living, th!:'ir ages 

and state of health 

Number of 
brothers dead, 
their ages and 
cause of death 

--------+--

Mother's age, if 
living and state of 

health 

Mother's ngc at 
death and cause of 

dealh 

Numl 
living 

und st 

Jer of sisters 
,, their nges 
ate of health 

·----

Number of sisters 
dead, their ages 

and cause of 
death 

Contd ... 2. 



// 2 // 

declare all the above answers to be, to the best of my belief, true and 
correct. 

I also solemnly affirm that I have not received a disability certificate pension 
on account of any disease or other condition. 

Candidate's Signature: 

Signed in my presence: 
Signature of Medical Officer: 

Note: The candidate will be held responsible for the accuracy of the above 
statement. By willfully suppressing any information, be will incur the 
risk of loosing the appointment, and if appointed, of forfeiting all 
claims to superannuation allowance or gratuity. 



' . 

/ 

05. L:111gu:1gei: ullier th:111 1nnll1er 1,.,111-•.uc
:111d [·'.11,1:lii;il iJJ ivliid1 lie i:s pn,lici-:11l:

U(>. Dislricl & Mu11sili ill whic!J 
rc:gu larly prad it;c;d l>c.J'nn; 
Clllj1lny1Jtc11l 

07. i > iacc::: scr\'ed previ1,1dy wil!J full
ll:1lc:; 

o:;. l'arliculars ol' :;ci100I :111d (\1lk::e 
1Jlli11�: d1ildrc11 

Cln;;s in which 

.,:t 11dyi11/,! 

Medium l•f 

inslr11dion if :tll)' 

��pvciul fl-11Lu1·(·s if .lw;tit11tio11 u11d place 

any wh(·n: nt present 
. _ -· ____ ---· !-llld.:'._!!l!!, __ 



09. ]'r1rlicul.irn oi'pr0pcr\y:

District Muns iii 

10. l'articulnrs of Relnl ions:

Nm11e nnd occupnfion 

.PLACE: 

DAT!�: 

...,. 

• l 

., 

'. 

l'rnperly 

[,and:, 11 (l\lSC 
_______________ ___ ,,_ -

Place ,ll' l\1m1siii Nal.111·t 111' rt,ilHlionsliip 

Sl(il\[,1\Tl flW: 

DI •SICiN 1\TI ()N: 



\ '\ \ I \ I I' I ___ I 

�-!Jkrn.1111,r Pl.i:!ll\;tl h· JI!,•! l,i\ I \1. '•:-Ld ,1:1r•1.-.,: ,111•1 d1 j'•' .d I I l·• ',!) 

jll'!.i,1n 1111 h;· 111.:!1 ii! Pf in .111� 111..;;nl:1._1 (1: l:i-,. IJ.iJ!I, d111111:• h,11 1..·n•l1 11:! 

,11: !;I I l.1-,,,1 f(l•I I· •11lF \ 1·1·.,_(1·, 1,1111·11H1 IF�. f•li,J 

"'- 1111ri• u:' 

! 'rc,:,l•f I:,' 

1,, l·I.JI 

n;, t\1;11 I mid 

(diy 01 \\rl) 

iJll!JlO\,J\lk 

p1nptHy 

-"iii! 11:1;,;-;rr 

l'r,.q1t>rt} 
S;n t t•�, \ lt111idp.d 

"-uruli.,r ,,llt i 

C\li'III, 

II.J.1111 \\,")'Jt' I I I.it•• L'I( '.!.id l' ,d 

ll.llllt' :1,·,11ii·,l1l.111:.11�,• .. :.:.1I 

l':i.-,•1•.1i1! 

1il,1.ll 11 1 d 

:",,H;ifi:'uf 

p:.1� lllf'nt 111fun11.1tlo11 ;,in t'II 

"r � .• 11 .. rl,111 

0(11.Jtnul 1\1 ill, 

i rt>frn•1,("(' ,,, HlHI 

IJ,jlt•) 

I 
�fflT: i),·l,1,I; or scq 11i·.iriu11 .. rl'"'I'<; I\ �"'-'.lilill� i11 111, "''"" "' : liu,:11 .,,,., .. i,kd f,1,1,,I, .. , I'""" i,l,i,, "' II 1,,,1, Il i c .. r,1cc1 l,, . .Jd," cl.1i 11 1 UI ,111110 ,l,1111!d j;, 

!-lp 1101h.:l., ..,J;rn\11 ir, 1h� =-'�ll·1n..:;11 
' 



. I :, :, L\ l RI.'. I I 

..,,,, St,11-!mt'nt of mnvrhle. prr'r(rt) po�\l!.::"tcl. n,:qnirc-tl nrn! <li�pl1.::.ed nf bJ s,i 
01 In fll?\ mc-mhcr ofhi:- f:imih tluri11e rem ending: . 

. • SU: RU,F (71 Of IU'l,E 9 OF Al'.C.S. (CO:\lll•Cll 1,CLFS 12G I 

i �:irnr,. of Prope11y 

[

-1i('1J111 "ht;�,111r:1� D:11,..&:.\h;� ,'-11-;;� .. � 11dUr,-,�'i or

i

--\\hrth••r -1l•r1<'--; IHHI -

l 
t\('(1ul-:11ion/dl<:po I persr111 fn1t11 ,,hom 11 flll'l!ldl11,1 t\1111p ol,t:ihu.•il 

$.ii rirrp,lr{',!/ to Tl ho111 n1illln lhfl llmll'S or 

__ _____ ___ 1.Ji,.pn.,,.df'f J1111s1ll1fk11 _ _ 
l _____ l. -- - l____ _ ' i I --� - I f ____ -
�Jn\",.\BLF.S 111110�1· ,-A1.L11; 1,XCl·FS r, 2r1,1,()() .J 
HIJJC:l.bS: 
�IOTOR (' ·IR 
�IC\TOR r,\ CLE/SCOO rrn
/\1',"\ 07 UEH vr I IICJ.I' 
Fl .ECTRlCAL COOllS 
ALR CONl>ITIONEll 
1·.c.11. / TELEVISION 
RFI-IUGFIVllOR 
ANYonnmcoovs, 

.nm EJ.l,El�Y; 
ORNA1'1£NTS 
\"F.SSl':�1,$ ETC., 
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